
GOVER Nv1EI\Tf OF INDIA 
. MINJS TRY OF F INAN:E 

(DEPARTJ.,1ENT OF REVENUE) ....... 

NJTIFICATION 
-fNcoM:E -TAX-

No. ~3~ ').... (F.No.203/ 196/ 88-ITA.II) : In continuation of 
this Office Notification No. 7501 (F.No.203/ 142 /81 -ITA.IJ) 
dated 3-9-8'1 it is hereby notified for general . 
information that the Institution mentio0~d below has been 
approved by Department of Scientific & Industrial Research; 
New Delhi. the Prescribed Authority for the purposes of elause 
( tt ) of sub-section ( l ) of Section 35 (Thirty Five/One/ TW ) 
of the Income-tax Act, 1961 read with rule 6 of the Income-tax 
Rules,.1962 un?e~ the Category •A•••clatl•a• subject to the follow2ng cond1t1ons:- · s..b y 

i) That Dso~ Pataa •c vu ... ... · l ~ lAnt•ti• & 1ndvatrla~ losea~cht a 

ii) 

will maintain a separate account of the sums received by it for scientific research. 

That the said &•••olatl-.a will furnish annual 
returns of its scientific research activities to the 
Prescribed Authority for every fir~ancial year in such 
forms as may be laid down and intimated to thoc: for 
this PUrpose by 3lst May each year. 

iii} That the said Aoss•claU•a will submit to the 
Pre~cribed Authority by 30th June each year ~ copy of 
the1r audited annua accounts showing their 1ncome and e~pe17d~tyre ar:d Balance Sheet showing its assets 
hab1htles w1th a copy of. each of these documents .to 
the Cen~ral Board of Direct Taxes, New Delhi, DGJT 

,"-, (Exempt 10n) Calcutt a and the Concerned Commissioner _.\ of Income-tax. 

ivl. That the said ,.,.,.olatloll will apply ta Central 
Board of Direct Taxes, Ministry of Finance 
(Department of Revenue), New Delhi and DGIT(Exemption) 
Calcutta before the expi~ of the aPProval for furthe~ 
extension, Applications received after the date of 
expiry of ~PProval are liable to be rejected, 

Contd •.••• 2/-

j 



.. 2 ... 

. t 1 1 aesearGht Patanl Dr. Patant. Soiontific & lndu; C: !t.) Boabay-400 093. 
rula, Mahal:all ••ad, Aadlle: a • . ' \ 

This Notification is effective for a period from 1-4-88 to 31•3-89. 

Copy forwarded to:-

xf--
( Nishi Nair ) 

Under Secretary to the Government of India. 

l, All Chief Commissioners of Income-tax. 
~. fll Commissinners of Income-tax (2 copies). 

~. Director of.Inspection(Inv,)/(Sp,Inv,)/IT&Audit/RS&PR/ 
Vigilance/Intelligence/Recovery/Survey/P&PR, New Delhi, 

4, Inspect ion Divis ion (CBDT), Mayur Bhav an, New. Delhi. 
5, O.S.D.(Legal), 4th floor, Super Bazar Building, Connaught Circus, New Delhi. 

6. Directorate of 0 & M Services· (In come-t ax), Aiwan-0-Ghalib, Mata Sundri Lane, New Delhi. 

7. The Secretary, !:epartment of Scienti fie ll. Industrial 
Research, Technology Bhavan, New Mehrauli Road, New Delhi 
110 016 with reference to his O.M.No, 

41194
/BB..Jfu.r 

dated. 6• 1o.-ea. 
8, The Joint Secretary ll. Legal Adviser, Ministry of Law, Shastri Bhavan, New Delhi. · 

9 • The Comptroller ll. Audit or General of India, New Delhi. 
10, Bulletin Section of D.J, (P&P), 2nd floor, Hans Bhavan, I.P. Estate, New Delhi. · 

11. Directors General(Income-tax Exemption), Calcutta and ~, 
other Directors General of Income-tax. 

~ trlel Reaoa~••• ~ .. 1 S.olenti flo & ln\;lus . -400 093. · · 12· The D!!'ector, D~.t '*~i"aead, Andnar.t (East(, B•mbay 
Patanl rsu •• llaha • . 'lfn;_, 

( Nishi Nair ) 
Under Secretary to the Government ,.._ I:ldia. 
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